IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 8535 CF 2011
(Arising out of SLP(C) No.18439/2007)

DEVENDRA KUMAR SHARNMA Appel | ant (s)
: VERSUS:
BHAVNA SHARNVA Respondent ( s)
ORDER
1. Leave grant ed.
2. W have heard the |earned counsel for the
parties.
3. During the pendency of this appeal, the

parties have am cably settled the matter. M. Sushi
Kumar Jain, |learned counsel for the appellant has
handed over four bank drafts anounting to Rs.16
| akhs, to the learned counsel for the respondent.
This anmount is paid in full and final settlenent of
the entire claimof the respondent Bhavna Sharna and
her children.

4. Learned counsel for the respondent submts
that he has clear instructions from the respondent
Bhavna Sharma that in case Rs. 16 lakhs is paid to
her, she would not pursue the crimnal case filed by

her agai nst the appell ant.



5. Consequently, we quash the follow ng crim nal
cases filed by respondent Bhavna Shar ma:
(i) Case No.656/07, Protection under Donestic
Violence at Court No.11 A CGM, Jaipur; and
(ii) Case No.353/Date 28.5.09 in Assistant

Col l ector & Magistrate at Collectorate, Jaipur.

6. Learned counsel for the parties pray that in
view of the aforesaid settlenent, the parties may be
grant ed decree of divorce by nutual consent.

7. In the peculiar facts and circunstances of
this case and in the interest of justice, we deemit
appropriate to grant a decree of divorce by nutual
consent of the parties. Al the disputes between the
parties stand resolved and no action would be taken
by the parties against each other.

8. Thi s appeal is accordingly disposed of.

( DEEPAK VERMA)
New Del hi ;
Cct ober 10, 2011.



